
CENTRAL ADMINISTRTiVETRIBUNAL 
. 	 B*NGLORE O1CH 

Second Floor, 
Commercial Complex, 

Indiranagar, 
Bangalore-38. 

oated:22 
FEB1994 

S 	PPLICTION NO(s) 	253 of 1994 

PPLICNTS: H.Shivarudrappa 	RESPONDENTS: Secretary,Deptt.of Revenue, 
New Delhi and Other. 

TO. 

1. 	Sri.Chandrashekar Assocjates, 
No.120/A,Second Floor, 
Fourth Block,Rajajinagar, 
Bangalore-560 010. 

SUBJECT:— ForuardinQ of copies of the Ordes passed by 
the Central Adminiétra€ive Tribunal,Bangalore. 
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Please findenclosed hereuith a copy of the 

ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the above mentioned application(s) on 0021994  
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CE2AL ArwrRrTIvE ThIBUNL 
BWRE BENCH 

O.A.NC.253/94 

IUESDlY THIS THE EI(fH DY OF FEBRU7RY 1994 

Shri Justice P.K. Shyarnsundar ... Vice-Chairman 

Shri T.V. Ramanan ... inber [A] 

Sri H. Shivarudrappa, 
S/o Sri Hosalappa, 
Major, K.R. Extension, 
III Cross, Tumkur, 
[Vijaya Tailori Turnkur. 	 ... Applicant 

[By Advocate Shri K.N. thandrashekar] 

V. 	- 

The Secretary, 
Union of India, 
Revenue Department, 
New DeThL 

The Inspecting Assistant 
QiTnissioner, 0/0 Inspecting Assistant 
Commissioner of Income Tax, 
Range III, Bangalore. 	 ... Respondents 

ORDER 

Shri Justice P.K. Shyamsundar, Vice-Chairmen: 

1. 	A fervent appeal is made to us by the learned counsel who 

seeks fran us a direction that an administrative appeal said 

to have been filed by the applicant against the impugned order 

r. 	 of termination before an appellate authority way beck in 1970 

is still pending before the appellate authority upto this day. 

If the facts are as represented to us we can only express our 

total dismay at the tardy manner in which the appellate authority 

appears to have been functioning but much to our regret we cannot 

take up the applicant's cause as the matter pertains to action 

taken to inju the applicant way beck in the year 1970. Apart 

; 	 \ 	the fact that we are taken back to something that happened 

4J 	to 'the applicant 24 years ago which would of course entail rejec- 
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